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 réguired  by  sub-rule  re)  of  rule
 3745  of  the  Rules  of  Procedure  and
 Conduct  of  Businesg  in  the  Lok
 Sabha,  fifteen  members  from  among
 themselves  to  serve  as  members  of
 the  Commuttee  on  Public  Undertak-
 ings  for  the  term  beginning  on  the
 Ist  May,  .979  and  ending  on  the
 30th  April,  1980."

 MR  DEPUTY-SPEAKER:  ‘The
 question  is:

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner
 required  by  sub-rule  (l)  of  rule
 3i2B  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  the  Lok
 Sabha,  fifteen  memberss  from
 among  themselves  to  serve  as  mem-
 bers  of  the  Committee  on  Public
 Undertakings  for  the  term  beginn-
 ing  on  the  Ist  May,  979  and  end.
 ing  on  the  30th  April,  1980.”

 The  motion  was  adopted,
 SHRI  JYOTIRMOY  BOSU:  I  beg  to

 move:

 “That  this  House  do  recommend
 to  Rajya  Sabha  that  Rajya  Sabha  do
 agreg  to  nominate  seven  members
 fram  Rayya  Sabha  to  associate  with
 the  Committee  on  Public  Under-
 takings  of  the  House  for  the  term
 beginning  on  the  Ist  May,  979  and
 ending  on  the  30th  April  1980,  and
 dy  cémmunicate  to  this  Hotwse  the

 do  agree  to  nominate  sevens  mem-

 with  the  Committee  on  Public
 Undertakings
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 (iv)  CoMMIUILILE  IN  THE  WELFARE  oF

 ScHEDULED  CasTES  AND  SCHEDULED
 TRIBES

 SHRI  RAM  DHAN  (Lalganj):  I  beg
 to  move:

 “That  the  members  of  this  House
 do  proreed  to  elect  in  the  manner
 required  by  sub-rule  (l)  of  rule
 33iB  of  the  Rules  of  Procedure  and
 Conduct  of  Busimess  in  Lok  Sabha,
 twenty  members  from  among  them-
 stives  to  serve  as  members  of  the
 Conimittee:  on  the  Welfare  of  Sche-
 duled  Castes  and  Scheduled  Tribes
 for  the  term  beginning  on  the  Ist
 May,  979  and  ending  on  the  30th
 April,  1980"

 MR.  DEPUTY-SPEAKER:  The
 question  1s.

 “That  the  members  of  this  House
 do  proceed  to  elect  in  the  manner
 required  by  sub-rule  dy  of  rule
 3378  of  the  Rules  of  Procedure  and
 Conduct  of  Business  in  Lok  Sakha
 twenty  members  from  among  them.
 selves  to  serve  ag  members  of  the
 Committee  on  the  Welfare  of  Sche-
 duled  Castes  ang  Scheduled  Tribes
 for  the  term  ‘beginning  on  the  lst
 May,  979  and  ending  on  the  30th
 April,  1990.”

 The  motion  was  adopted.

 SHRI  RAM  DHAN:  I  beg  to  move:
 “That  this  House  do  recommend

 to  Rajya  Sabha  that  Rajya  Sebhe
 do  agree  to  nominate  ten  members
 from  Rajya  Sebha  to  associate  with
 the  Cammittee  90  the  Welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes  of  the  Howse  for  the  term
 beginning  on  the  ist  May,  and

 on  the  30th  April,  and
 do  communicate  to  this  House  the
 natries  of  the  members  so  nominat.
 ed  by  Rajya  Sabha,”

 MR.  DEPUTY-SPEAKER:  The
 question  is:

 ‘That  this  House  do
 to  Rajya  Sabha  that  aajya  Satha
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 do  agree  to  nominate  ten  members
 from  Rajya  Sabha  to  associate  with
 the  Committee  on  the  Welfare  of
 Schedwed  Castes  and  Scheduled
 Tribes  of  the  House  for  the  term
 begumning  of  the  ist  May,  i979  and
 ending  on  the  30th  Apri,  ‘1980,  and
 da  communicate  to  thus  House  the
 names  of  the  members  50  nomunat-
 ed  by  Rajya  Sabha,”

 The  motion  was  adopted.
 —

 m2  bre
 MATTERS  UNDER  RULE  377

 @)  Reporrep  FABULOUS  SALARIES  DRAWN
 BY  TOP  EXECUTIVES  OF  COMPANI!'S

 SHRI  K.  LAKKAPPA  (Tumkur)
 During  last  November  certain  guide
 lines  were  issued  by  the  Minvtiiy  of
 Company  Affairs  to  lamit  the  salaries
 dawn  by  the  tap  executives  of  big
 companies  to  Hs,  2.32  lakhs  per  an-

 being
 the  share-holders  of  that  company

 (a)  Consalidateg  salary  ef  Rs
 5.000  per  month;

 (B)  Commission  at  one  per  cent  of

 APRIL  cy  1979

 (D)  Free  use  of  a  car  fully  main.
 tamed  by  the  eampany,  including
 running  expenses  and  driver  for  the
 exclusive  use  in  the  business  of  the

 within  the  country  once  a  yeay  for
 self  and  family  (wife  and  depen-
 dent  children)  at  the  cost  of  the
 company  subject  to  the  condition

 a
 only  actual  fares  will  be  allow-

 (F)  Telephone  at  Ins  remdence,
 all  selephone  bills  including  hire

 eri
 to  be  paid  by  the  company

 in  7

 (SH  Fully  paid  privilege  jeave  for


